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SHRI S. M. BANERIEE : You called me.
Let me finich.

MR. SPEAKER: I have told you it cannot
be brought up without my permission here.

SHRI S. M. BANERJEE : Please allow
me to finish.

MR. SPEAKER : Itis not on the agenda.
How can I allow you ?  Anything that is
not on the agenda, I cannot permit.

SHRI S. M. BANERIJEE : 1 was sub-
mitting before you......

MR. SPEAKER : Are you on a point of
order?

SHRI S. M. BANERJEE : Tam not on a
point of order.

MR. SPEAKER : Then, kindly sit down.
Mr. Sondhi, you have set up a very bad
precedent.

SHRI S. M. BANERJEE : It was not a
rehearsal. You really called me.

MR. SPEAKER : 1 did not know what
you were going to say. When I learnt it,
I asked you to sit down.

SHRI S. M. BANERIJEE : You called
me.

MR. SPEAKER . Yes, and now Iask
you to resume your seat.,
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RE. MEETING OF CERTAIN OFFICERS
WITH SHRI T.T. KRISHNAMACHARI
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SHRI S. S. KOTHARI (Mandsaur) :
Shri T. T. Krishnamachari's ideas on taxa-
tion arc obsolete. The Prime Minister must
consult some greater people. Otherwise,
1 do not know what will be the fate of the
Indian economy.
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DR. RAM SUBHAG SINGH
{Buxar) : Tt was stated earlier that they
went with the approval of the Prime Minister
whereas the Prime Minister said: they asked
me whether they could go there or not
and 1 said that they could go. On behalfl
of the Government side it was stated that no
notes had been left whereas later on it was
admitted that notes were left by these officers.
This is a matter which must be referred to
the privileges Committee.

SHRI SAMAR GUHA ( Contai ) :
May I say with reference to the statement
made by the Deputy Minister of this House,
Raja Bhanu Prakash Singh........

MR. SPEAKER : That is a different
matter.

SHRI K. NARAYANA RAO (Bob-
bili) : Ona point of order. The other day
in the proceedings there was reference to
secret official  documents. If we allow
Members of Parliament...... (Interruptions)

AN HON. MEMBER : This is not a
District Court; this is Parliament.

MR. SPEAKER : It is not a question
which involves legalities; it is a question of
fact.
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If you want to hear me 1 can tell you that
there is nothing about new taxation, nothing
about budget; nor is it signed by anybody.
It is just a typed note.

SHRI S.S. KOTHARI : Anything about
expenditure tax?

MR. SPEAKER : Nothing about that.
I have carefully gone into this once, twice,
thrice.

SHRI S, M. BANERIJEE : Better lay
that paper on the Table of the House and
circulate it.

MR. SPEAKER : Circulate it on whose
behalf ? There is none to signit. So,
under these circumstances, I do not
think there is any question of privilege.

As for the other matter, I have gone
through the note passed on by Dr. Ram
Subhag Singh about the contradictions.
About this, the question is between direc-
tive and approval. The officers came and
said we want to call upon him. *‘Can we
go 7 And she says “You may, but I do
not treat it as a directive.” One may
treat it as approval or treat it as per-
mission o1 anything. Ido not find there
is any material on which we can base any-
thing. We cannot hairsplit on the wording
as to what is permission what is approval
and what is directive, [ do not think this
question is worth going in for a privilege
motion. 1 therefore think there is no
privilege.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : 1 want to raise a point of order,
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MR. SPEAKER : If you want a ruling,
1 have already given my ruling. I do not
think there is anything more to be done.

SHRI ABDUL GHANI DAR : I am not
challenging your ruling.
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SHRI ABDUL GHANI DAR : I do not
challenge your ruling. Your ruling is a
ruling. 1 am only raising this question.
The State Minister has said that nationalisa-
tion of banking, social welfare and works
and housing were the subjects discussed
with him. Here, some hon. Members have
raised the question as to why the Secretaries
of these departments had not gone there,
and why only the Sccretaries in the Finance
Ministry went. The Prime Minister, while
making her statement, could not make this
point clear as to why the Finance Secretaries
alone went. (Inferruption)

SHR1 KRISHNA KUMAR CHATTER-
JI (Howrah) : Sir, he cannot go on
speaking on the Speaker's ruling. ([nterrup-
tion). Are you allowing discussion after your
ruling, Sir? (Interruption)

DECEMBER 35, 1969

between Govt. Officials 208
and T.T.K.

st §E AW AD : HERT WA,
¥ AT ag & 9w oA fGEdr
ST & Fgr a7 fF agr ox = o &
Are a1 o § 37 A arfaq # Fw
1 3T Gt S+ g F W AR
Foer fF s are a4 g &7 s,
g S aFar g fr Ay st F e sw
w1 g & 1 W fod 5o
FawfEd MM amacITaITw
¥ a2 qfsd |

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : If this question is
reopened, if you permit a debate here, then
I am prepared to stand by what I have said.
But now, you in your wisdom have decided
that this question would not be referred to
the Privileges Committee. You mentioned
something about Shri Bakshi. ([mterrup-
rion). And it seems, according to your
statement, he has given a statement saying
that “I have not recorded anything." On
this basis only you are giving your finding.
1 do not know when the matter that was
raised is so serious, whether it was proper
for you to base your conclusions on the
basis of the statcment of the officers con-
cerned. Of course, I am not questioning
your ruling. 1 am only pointing out that
merely because the officer concerned has
denied it, or said that he has given only this
statement and no other statement—I do not
know whether he has said that or not, but I
could imagine it from the trend of the ruling. .

MR. SPEAKER : I am still prepared to
revise my ruling if anything clse is brought
1o my notice.

SHRI SURENDRANATH DWIVEDY :
Then we shall discuss it.

MR. SPEAKER : The material led
before me, the statement and the paper I
got from Shri Govindan Nair and the paper
sent to me by the Prime Minister I applied
my mind to them not once or twice but
thrice. 1 have gone into every word of it
and 1 can safely say that there was nothing
about budget proposals or anything which
could be the subject matter of a privilege
motion,
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SHRIMATI SHARDA MUKERIJEE
(Ratnagiri ) : May 1 point out......

MR. SPEAKER : I am not
allow any debate in this.

going to

12.36 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE INDIAN SCHOOL OF
MINES

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : I beg to lay on the Table a copy of
the Annual Report of the Indian School
of Mines, Dhanbad for the period 1st July
1967 to 31st March 1968. [Placed in
Library. See No. LT-2237/69]

SHRI LOBO, PRABHU (Udipi) : Sir,
1 want to draw your attention to one point.
This Repoit relates to the year ending March
1968. This has come before the House
after 20 months. It is as cold as mutton.
S0, I would like to have an assurance from
the Minister that such delays will not recur.

SHRI S. K. TAPURIAH (Pali) : Sir,
you should ask for his explanation for the
aelay .

MR. SPEAKER : Is he raising a discus-
sion ?

SHRI RANGA (Shrikakulam) :
The usual practice is that we raise such
objection when papers are being laid and it
is for the Chair to direct them not to cause
delays. There are many instanccs where
delay has taken place and that is why, Sir,
1 wrote to you a letter, drawing your atten-
tion to this.

MR. SPEAKER : The Minister should
ensure that no such delay takcs place.

AIrRCRAFT (FIFTH AMENDMENT) RULES

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : I beg to lay onthe Table a copy
of the Aircraft (Filth amendment) Rules,
1969, published in Notification No. G, 8. R.
2379 in Gazette of India dated thé® 11ih
October, 1969, under section 14A of the
Aircraft Act, 1934 together with an cxplana-
tory note. [Placed in Library. See No.
LT-2238/69]
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RePORT AND CERTIFIED ACCOUNTS OF
SHIPPING DEVELOPMENT FUND COMMITTEE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND

" TRANSPORT (SHRIRAGHU RAMAIAH):

I beg to lay on the Table a copy of the
Report and Certified Accounts (Hindi and
English versions) of the Shipping Develop-
ment Fund Committee for the year 1967-68,
together with the Audit Report thereon,
under sub-section (6) of section 16 of the
Merchant Shipping Act, 1958, {Pfarm" in
Library. See No, LT-2239/69).

NOTIFICATIONS UNDER ALL INDIA SERVICES
Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : I beg to
lay on the Table:

(1) A copy each of the following Noti-
fications under sub-section (2) of
section 3 of the All India Services
Act, 1951:

() The Tadian Administrative
Service (Fixation of Cadre
Strength) Fourth Amendment
Regulations, 1969, published in
Notification No. G. 5. R. 1884
in Gazette of India dated the
9th August, 1969,

(ii) The Seventh Amendment of
1969 to the Indian Administra-
tive Service (Pay) Rules,
1954, published in Notification
No. G. 8. R. 1885 in Gazette
of India dated the 9th August,
1969.

(iiiy The Indian Administrativs
Service (Fixation of Cadre
(Fixation of Cadre Strength)
Eightt: Amendmznt Regulations,
1959, published in Notification
No. G. 8. R. 2614 in Gazette
of India dated the 15th
November, 1969.

(iv) The Fifteenth Amendment of
1969 to the Indian Administra-
tive Service (Pay) Rules, 1954,
published in Motification No.
G.S.R. 2615 in Gazette of
India dated the 15th Novem-
ber, 1969,



